
T 
-IyØ)) 	

1cI fk 
'rl rr)1)i h'4ia7 abv 
,'8.Q'rV-Ctk C~j 

ci-.e-,i 

Pul

Iy.e 

Vc c 

!JL 
NOTES OF THE REGISTRY I 	 OR)ERS OF THE TRIBUNAL 

8.ORDER DATED 16-10-2000. 

Heard Mr. saktidhar ras, 1 earned. counl for 

JTM 

the A liCaLit.Mr.A.K.0Se,1e 	Senior standing 

Counsel appearing for the Departmental Respofld)tS 

and Mr.caneswar Rath,learned counsel appearing for 

private Resipondents 5 to 7 and have also perused the 

records.Ifl this application two applicants have prayed 

for quashing the selection to the post of EDIMM pirsuaflt 

to the notice dated 30.8.1999 in which private Re. 

5 to 7 have been apoiLited.Their second prayer is 

for a direction to the DeprtmeflLal ResPondents to 

appoint the appd14ttO the post of MM. Departmental 

ResPondents have filed counter, serving CO' on the 

other side.Por the pirpose of considering this 

orIginal Application it is not necessary to go into 

too many facts of this case. Mmitted position is 

t 	for flI 11 rg up of the post of EDVA in Sub recp rd 

office RMS N DiviSiOrl,KhUrda Road jatni, selection 

process was undertaken and private Resondents Sto 7 

were appointed as EDMM. io applicants were also 

lzc and ii a tes in that selection ft hey were not 

appDin ted • In the c ont ct o f the ar)o ye fec ts, they 

have come up in this petition with the prayers 

made in this O.A, 

Departmental Respondents in their counter 

have staLed that private respondents have got higher 

marks than the applicants Ifut there are serious 

procedural irregularities in the selectionprOCess. 

j1hy have stated that as the matter is pending before 

this rribunal they have not taken any action in this 

regard.In vii of the acove averments of the 

Departmental espondefltS,We dispose of this C.A. 

with a directiontC the Respondents that if they so 

choose they may take su.h action as is permitted UndC 
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law with regard to the irregularities referred to 

in the counter with regard to the selection. This 

process should be complet w1tiin a period of :1:L 

days from the date of receipt of a coy of thi 

order. e aiso direct that in case the private 

Respondents or applicants have any grievance 

respect of the final order i.,assed b the Departmena1 

Resdents in the matter th€n they would be free 

to approich this Tribunal. 

with the above ooservaticns the Original 

Application is disi-osed of.No costs. 
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Member (Tudi ci al) 


